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The petitioner who is present in person was
heard. The impugned order is dated 18.12.1980.
In this petitiOn filed on 20.11.85,,the grievance.:
is made against an order dated 18.12;1980;‘ Against
thai'qrder the petitioner had made a representatidn

- on 5,1.1981. .That representation was rejected by .
. . order dated 24.3. 1981. The latest representation

made by the Petitioner for reopening the case was made
on 28.3.1984, That répreSeqtatidn was -not-disposed

" off forvmore_thap'Six-mqaths and.the: period of six
- months expired on 28th September ,1984. ‘Even from

that date this petition is filed beyond one year and
consequently it is barred by limitation prescribed

“under section 21ﬁ2¥(a) of the Administrative Tribunal

Act 1985,  The petition itself does not state the
grounds for the delay. As no sufficient cause for
condonlng the delay or Stated; much less establlshed,v
h1s petition 1s rejected as tlme—barred.
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